CENTRAL ADMIN ISTRART IVE TRIBUNAL
PRINCIPAL BENCH: NEW DEL HI

J.AWND0.272/95
New Delhi, this the 8thday of November,1595

Hon'ble Shri N,V, Krishnan, Acting Chairman
Hon'ble Smt, Lakshmi Swaminathan, Member (Judicial)

shri R,9, Ghugtyal,

sfo 3hri Prem 3ingh Ghugtyal,

R/o 331, Delhi Administration Flats,

Ashok VYihar, Phase-1V, -

New Delhi, ess hNpplicant
By Advocate: Shri D,R, Gupta

Vs.

1. Lt. Governor of Delhi,
Raj Niwas Marg,Delhi,

2, Thg Chief Secretary, )
Govt, of National Capital Territory of Delhi,
5, dham Nath Marg,Delhi,

3, The Commissionar-cum- Secretary(Education},
Govt, of N,C, T, of Delhi,
Jld sscretariat,belhi,

4, Uirector of Education,

Govt, of N,C.T, of Delhi,
Uelhi, ‘ : .ss Respondents

By Advocate: None
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Hon'ble Shri N,V, Krishnan, Acting Chairman

~The applicant is aggrisved by the mee non

regularisation of his services as Hostel Superintendent/
- :
Warden from 1,3,82, He bws, therefore, made a repressntation
' b mend : '

on 23,8,94 (Annexure Qﬂll),lnotice dated 6,6,94 to the various

authorities and on 17.5.94 addressed to the third respondent |

Commiss ioner—cum~3ecretary,bducation Department, On our

direction, the applicant filed an additional affidavit stating
Y B,

that the other staff of the Hostel have besn paid/Govt, pay
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sczles from the date the Hostel was taken over, on 6.7 95,
: , .

the learned counssl for the applicant submitted Lhat hezvﬁu@;g
C L atisried ; | . .
satisfied if the respondents are directed to disposg of

the pending representat iong.

2, Despite service of the notice, ne ither any reply

has been filed by the respondents nor anyone has put s

appearance for them, though this case has been wmlled
twice today,

3. We are of the view that this is a case whers the

rgspondents are to consider the representatlon filed by ths
applicant and to give a suitable repln;by way of a speaking
order,

4, In the circumstances, we dispose of the U,A, with 2
direct ion to Respondent 2 and 3 to consider the Tepresasntszt ions

anclesed with the 0.A, within a period of four months from

the dates of receipt of this order and give a suitabls
speaking reply to the applicant in accordance with lau, ?hé 
applicant is alsoc permitted to submit a copy of this OA itséif
to third respondsnt to facilitate this prcces§}uithiﬂa perisé
of tuwo weeks from today, fha 0.A, is dispased of. We also

madg(clﬂat that it is open to the applicant to seek further

redress if he is not satisfied with the actions of the

respondents,
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(3MT, LAKSHMI SUAM INATHAN) (Mo, KRISHNAN)

MEMBER (J) ACTING CHALRMAN
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